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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
O.A. No. 166 of 1991
I-A—No o
. DATE OF DECISION ___31-1=1331
CK Lékshmikutty -_ _ X Applicant (s)
Mr f“”?.RaJBndraﬂ Nair Advocate for the Applicant (s)
‘Versus -
The A331atant Engineer, Respondent (s)

Trunks and Carrier, Alleppey & anather

Mr. NN Suqunapalan, SCGSC - Advocate for the Respondent (s)

The Hon'ble Mr. 5P Mukerji, Vice Chairman

&

The Hon'ble Mr. AV Haridasan, ﬁaﬁdicial Member ' o .

Pons

Whether Reporters of local papers may be allowed to see the Judgement? 2”07
To be referred to the Reporter or-not?

Whether their Lordships wish to see the fair copy of the Judgement? N
To be circulated to all Benches of the Tribunal? — ©

JUDGEMENT

(Mr AY Harldasan, Judlclal Member)
Heard the learned counsel Por the partles.

The appllcant wbo was engaged as casual labourer on a
- ~ during the period
dally rated wages. For vxxxxxxixxx 27 daygéﬁ;am 25. 12 1977 to

e

L}

7.5.1879 in the office of the first respondent, as a woman

A

attendant on a daily Qages of Rs.8/- per day; Thereafter as-the

regular incumbent_to that post resumed duty, shé was not éngaged.

»

Now coming to know that the regular incumbent in that post has

-

since vacated the post the applicant made, Annexure-II represen-

tation to the respondents,claiming fe—engagement, pbinting out

the avallablllty DF work in Nlcrouawe and also in ths neu Telephore
' P ' only

Exchange. Though thls representatlon was submlttgiéas recently

t

as on 15.1.1991, the applicant has approachéd this Tribumal with

a prayer for a declaration that she continues to be a casual

N

002.0.
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labourer and that she is entitled to work and wages subject

- to availability of work. Since the applicant after her

last engagement in 1979 did not approach any legal forum
for all these years and since she has made a representation

ohly‘on 15.1.1991, we feel that normally we may not be'justi-

: Fiediin interfering in this matter at this juncture. The

learned counsel for the applicant submitted ‘that in case
the applicant is to wait for a period qP six months, there
is a.chance of the work being given to other persons and
therefcre'the objectlﬁf her claim being defeated and that

for that feason, he prays that the matter may be admitted.

and disposed of on merits. Since the representation submi-

tted by the applicant i#&ending; ue>are of the vieubthatl

the interest of jﬁstica-wiil be ﬁet if the applicaticn

is disposad of with a,direction'to the respondents to dispose
of the same within a reasdnéble timé, in accofdance uith lau;
Hence, we admit the abplication and disﬁose of.the same‘uith
the direction to tﬁe respandgnts to dispose of the Annexure-11
representation médavby the applicantlon 15.1.1991,.i6 accor-
dance uith law and the‘instrﬁctions and relavan; rulings

on the subject, within a‘paripd Df one month ?;om the date

af cohmunicaticn‘of this Otderf There is no order as to cdsts.
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(AJV.HARIDASAN ) (5.P.MUKERII)
JUDICIAL MEMBER : VICE CHAIRMAN

31.1.1991



